GREEN SOUL ERGONOMICS PRIVATE LIMITED

(UNDER CORPORATE INSOLVENCY RESOLUTION PROCESS)
EXTENSION OF TIMELINE FOR SUBMISSION OF EXPRESSION OF INTEREST

Notice for inviting Expression of Interest (Eol) from Prospective Resolution Applicants for
submitting resolution plans in the matter of Green Soul Ergonomics Private Limited was
published in the Financial Express and Navakal on 09.06.2024 in terms of provision of Section
25(2)(h) of Insolvency and Bankruptcy Code, 2016.

Last date of receipt of EOIs from the Prospective Resolution Applicants is further extended till
6:00 P.M. IST of 27th of July 2024.

The updated Form G and Process Document have been uploaded on the Company website
[https://www.greensoul.online/]. The updated Form G shall also be published on the IBBI
website.

For any clarification or further information, kindly write to green.soul@resolvegroup.co.in

2.9

Vishal Ghisulal Jain

Resolution Professional

IBBI Registration No: IBBI/IPA-001/1PP00419/2017 2018/10742

AFA Valid till — 11.12.2024

Registered Address: D-1902, Palm Beach Residency, Amey CHS Ltd., Plot No. 24-29, Sector
4, Nerul West, Navi Mumbai, Maharashtra, 400706

Registered Email: vishal@resolvegroup.co.in

Process Specific Email ID: green.soul @resolvegroup.co.in

Date: 27.07.2024
Place: Navi Mumbai
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ACTIVE TIMES

Saturday 27 July 2024 §

PUBLIC NOTICE

Please take notice that late CHAMPAKLAL D
VORAAND VIPUL C VORA  was the members
of SHREE HIGHLAND PARK CHSL situated at
New Link Road, Dhanukarwadi, Kandivali West,
Mumbai-400067 constructed on plot bearing
CTS No. 812, village kandivali, Taluka Borivali
MSD holding share certificate No. 84 with
distinctive Nos. from 416 to 420 with respect to
Shop No.4, C Wing admeasuring about 315 sg.
feet common area on Ground floor of the
building of the society. Please take further notice|
that the said late Champaklal D Vora died
intestate on 10.07.1996 at kandivali Mumbai
leaving behind 1) LATE SHANTABEN C VORA
2’\? LATE SMITA N DESAI ( 2) (a) MR.

ARENDRAA DESAI 2 (b) AMIT N DESAI 2 (c)
KINNARI J SHAH (d) SWEETY T SHAH (3)
LATE ALKA Y SHAH 3(a) YUGALKISHOR S
SHAH 3 (b) KOMAL P SHAH 3 (c) MEGHANAT
SHAH 3 (d) SAPNA R SHAH 3 (e) BHVEEN Y

SHAH 4) VARSHA S SHAH 5) POONAM Y

SHAH 6) BHAVANA'Y SHAH 7) LATE VIPUL C
VORA 7) (a) MEENA V VORA 7) (b) FENIL V
VORA7(c) SHRUTI DEEP MISTRY @ SHRUTI
VIPUL VORA , as his only heirs and legal
representatives entitled to the estate of the|
deceased. The said late Vipul C Vora died
intestate on 15.10.2023 at kandivali Mumbai
leaving behind 1) MEENAV VORA 2) FENIL V|
VORA 3) SHRUTI DEEP MISTRY @ SHRUTI
VIPUL VORA as his only heirs and legal
representatives entitled to the estate of the|
deceased. Any person having any claim in the
said Shop and/or the said Share whether by way
of mortgage, charge, gift, trust, use, possession,
inheritance, maintenance, tenancy, lease, lien,
easement or otherwise howsoever is hereby
required to make the same known in writing
together with supporting documents to the
undersigned within 14 days from the date of]
publication hereof otherwise claims, if any, shall
be considered as waived and my clients will
apply for the transfer of the said Shop and the
said shares to the society/concerned authority in

his/her/theirnames. Adv. Aakash Shah,
Office: B/1, Gr. Floor, Shiv Kripa Bldg.

Opp. Laxminarayan Temple, Laxminarayan Lane,
Off. Mathuradas Road, Kandivali West,
Mumbai-400067.

Mobile: 9029459891

PUBLIC NOTICE

Please take notice that late Champaklal D Vora
was the member of The Surendranagar CHSL
situated at Ram Lane, S.V Road Kandivali West,
Mumbai-400067 constructed on plot bearing
CTS No. 67/3(part), village kandivali, Taluka
Borivali MSD holding share certificate No. 23]
with distinctive Nos. from 485 to 506 with
respect to Flat No.B/403, admeasuring about
550 sq. feet bulit up area on 4th floor of the
building of the society. Please take further notice|
that the said late Champaklal D Vora died
intestate on 10.07.1996 at kandivali Mumbai
leaving behind 1) LATE SHANTABEN C VORA
2) LATE SMITA N DESAI ( 2) (a) MR.
NARENDRAA DESAI 2 (b) AMIT N DESAI 2 (c)
KINNARI J SHAH (d) SWEETY T SHAH (3)
LATE ALKA' Y SHAH 3(a) YUGALKISHOR S
SHAH 3 (b) KOMAL P SHAH 3 (c) MEGHANAT
SHAH 3 (d) SAPNA R SHAH 3 (e) BHVEEN Y
SHAH 4) VARSHA S SHAH 5) POONAM Y
SHAH 6) BHAVANA'Y SHAH 7) LATE VIPUL C
VORA 7) (a) MEENA V VORA 7) (b) FENIL V
VORA7(c) SHRUTI DEEP MISTRY @ SHRUTI
VIPUL VORA as his only heirs and legal
representatives entitled to the estate of the|
deceased. Any person having any claim in the
said flat and/or the said Share whether by way of
mortgage, charge, gift, trust, use, possession,
inheritance, maintenance, tenancy, lease, lien,
easement or otherwise howsoever is hereby
required to make the same known in writing
together with supporting documents to the
undersigned within 14 days from the date of
publication hereof otherwise claims, if any, shall
be considered as waived and my clients will
apply for the transfer of the said flat and the said
shares to the society/concerned authority in

his/her/theirnames. Adv. Aakash Shah,
Office: B/1, Gr. Floor, Shiv Kripa Bldg.

Opp. Laxminarayan Temple, Laxminarayan Lane,
Off. Mathuradas Road, Kandivali West,
Mumbai-400067.

Mobile: 9029459891

Email: adv.aakashshah@gmail.com

Email: adv.aakashshah@gmail.com

NOTICE
ASIAN PAINTS LIMITED

Registered Office : 6A, Shantinagar, Santacruz East, Mumbai, Maharashtra 400055
NOTICE is hereby given that the certificate for the undermentioned securities of the
Company have been lost/ mislaid and the holders of the said securities/ applicants have
applied to the Company to release the new certificate. The Company has informed the
holders/applicants that the said shares have been transferred to IEPF as per IEPF Rules.
Any Person who has a claim in respect of the said securities should lodge such claim with
the Company at its Registered Office within 15 days from this date, else the Company will
proceed torelease the new certificate to the holders/applicants, without further intimation

. Kind of Distinctive Number(s) No. of
Name of holders/ applicant Securities | From To | Securities
Equity shares
MATA NARASIMHA MADHAVAN of Rs.1/- each 13796671 TO 13796910 240
Place : Mumbai, sd-

Date: 27th July, 2024, Mata Narasimha Madhavan/ M N Madhavan/

Matta Narasimha Madhavan

NOTICE
This is to inform the General Public that following share certificate of AARTI INDUSTRIES
LTD. having its Registered office at 71 Udyog Kshetra, 2nd Floor, Mulund, Goregaon Link
Road, LBS Marg, Mulund West, Mumbai 400080 registered in the name of the Hansha
Shah &Navin Shah following Shareholders/have been lost by them.

Name of the Holder(s) | Folio No.|Certificate No. | Distinctive Nos |No of Shares
Hansha Shah 5756 5034 111250626 to 1200
Navin Shah 111251825

The Public are hereby cautioned against purchasing or dealing in any way with the above
referred share certificates.
Any person who has any claim in respect of the said share certificate/s should lodge such
claim with the Company or its Registrar and Transfer Agents Link Intime India Limited 247
Park, C-101, 1st Floor, L.B.S. Marg, Vikroli (W), Mumbai-400083. Tel: 8108116767 within
15 days of publication of this notice after which no claim will be entertained and the
Company shall proceed to issue Duplicate Share Certificates.
Place : Mumbai, Name of the Holder(s)
Date: 27.07.2024 Hansha Shah / Navin Shah

PUBLIC NOTICE
TAKE NOTICE THAT 1. Mr. Labhubhai Premjibhai Moradiya S/o.
Premjibhai Moradiya, 2.Mrs. Lilaben W/o. Labhubhai Moradiya and 3. Shri.
Premjibhai Kanjibhai Moradiya are jointly purchased owners in respect of Flat
No. 31-F from one Smt. Leelavati Harsora in respect of Flat No. 31 in “F” building
situated in M/s. New Gitanjali Co-op Soc Ltd., is a registered Society having its
Regd office at Plot No. 17, Raheja Township, Malad (East), Mumbai-400 097,
that share certificate was transferred in the name of purchasers in the year 1994
and are bonafide joint owners. That Shri. Premjibhai Kanjibhai Moradiya a joint
owner of Flat No. 31-F, in his living period, executed a consent affidavit like
document, in favour of his son (Mr.Labhubhai Kanjibhai Moradiya) or daughter
in law (Mrs. Leelaben Labhubhai Moradiya) that, my share, title, interest and
capital pertaining to my undivided share in respect Flat No.31-F can get transfer
in their single or joint name for which, I have no any objection forever. That
Shri. Premjibhai Kanjibhai Moradiya, expired testate on 31 Jan 2010. Now the
Joint owner is/are opting to file an application before Managing Committee of|
M/s. New Gitanjali Co-op Soc Ltd., for 33.33% share transfer into the name of
Mr. Labhubhai S/o. Premjibhai Moradiya, who is having already existing his
33.34% share in Flat No. 31-F, by virtue of joint purchase of Flat No. 31-F at
New Gitanjali Co-op Soc Ltd. Now if anyone having any objection for transfer
of 33.33% share of deceased Shri. Premjibhai Kanjibhai Moradiya to into the
name of his son Mr. Labhubhai S/o. Premjibhai Moradiya, at then the same
person or persons has to submit their objection for transfer of share into the name
of applicant Mr. Labhubhai S/o. Premjibhai Moradiya at society office in office
timing or at under signed.
NOW CALL UPON PUBLIC AT LARGE in lieu of transfer 33.33% share,
that if anyone having any objections, claims & shares for transfer of 33.33%
share in respect of Flat No. 31-F, at M/s. New Gitanjali Co-op Soc Ltd., in the
name of applicant, may give his/her/their objection, Claim, right if any with
evidence/documents or statutory directive orders pertaining to same, shall
submit to Society office time from 11 am to 5 pm in week days at said address
OR to undersigned Advocate within 14 (fourteen) clear days on publication to
this Public-Notice, thereafter received any objection, claims are waived off and
transfer under procedure of M.C.S. 1960 and its M.B.L. 2014, which please
note.
Place Malad-Mumbai

Date: 27 July 2024

Sd/

T. M. Satagouda.

Advocate High Court

7/326, Rat-Rani C.H.S.L. Sector-3,
Charkop, Kandivali-(W), Mumbai- 400 067.

F

BAJA

BAJAJ HOUSING FINANCE LIMITED

FINSE=\ |Corporate Office: Cerebrum It Park B2 Building, 5th Floor, Kalyani Nagar, Pune, Maharashtra-411014, BRANCH
o] OFFICE: . OFFICE NO. 4" Floor Sumangal House, Block No 8 Near Supreme Kidney Care Hospital Sadhu Vaswani
Road, Nashik 422001 Authorized Officer's Details: Name: Sandesh Amin, Email ID: sandesh.amin@bajajfinserv.in
Mob No. 9372621575 & 8421133571 /8669189048
PUBLIC NOTICE FOR E-AUCTION FOR SALE OF IMMOVABLE PROPERTIES UNDER THE SECURITISATION AND
RECONSTRUCTION OF FINANCIAL ASSETS AND ENFORCEMENT OF THE SECURITY INTEREST ACT 2002 (‘Act’)
Notice is hereby given to the public in general that the below mentioned Borrower/co-borrower mortgaged the immovable property
which is described hereunder to Bajaj Housing Finance Limited ('BHFL') and the possession of the said immovable property (‘'secured
asset/property') has been taken over by the Authorized Officer in accordance of the SARFAESI Act 2002 and rules there to. The
secured asset will be sold through public auction by bidding for realization of the loan dues, applicable interest, charges and costs etc.,
payable to BHFL as detailed below. The secured asset is being sold on 30/08/2024 and the bidding will be held on “AS IS WHERE IS”,
“AS IS WHAT IS”, “WHATEVER THERE IS” AND “WITHOUT RECOURSE BASIS” under the rule number 8 & 9 of the Security
Interest (Enforcement) Rules (hereinafter referred to as the rules) and on the terms and conditions specified here-under:

LOAN ACCOUNT DETAILS /

BORROWER/S & GUARANTOR/S

NAME & ADDRESS

1.DATE & TIME OF E-AUCTION
2.LAST DATE OF SUBMISSION OF EMD

3.DATE & TIME OF THE PROPERTY INSPECTION

4. PROPERTY DESCRIPTION

1. RESERVE PRICE
2. EMD OF THE PROPERTY]
3. BID INCREMENT

LAN:- 407HSLES946663 &

1) E-AUCTION DATE :- 30 -08- 2024 BETWEEN

407TSHET046694 11:00 AM TO 12:00 PM WITH UNLIMITED
1. ATUL VISHNU MAHAJAN EXTENSION OF 5 MINUTES
(BORROWER) 2.) LAST DATE OF SUBMISSION OF EMD WITH

2. SUNDAR ATUL MAHAJAN
(CO-BORROWER)

BOTH AT FLAT NO. 101 O WING 101
EKTA GREENVILLE, PANDAV HILLS
BEHIND EXPRESS INN HOTEL, PATHAR

DI PHATA, NASIK-422010

TOTAL OUTSTANDING: Rs.47,86,661/-

(Rupees Forty Seven Lakhs Eighty Six
Thousand Six Hundred and Sixty One
Only) Along with future interest and charges accrued w.e.f 23/07/2024

KYC IS:- 29- 08- 2024 UP TO 5:00P.M. (IST.)

3.) DATE OF INSPECTION: 27-07-24 to 28- 08-
2024 BETWEEN 11:00 AM TO 4:00 PM (IST).

4.) Description Of The Immovable Property: All that

piece and parcel of the property FLAT NO.

101 AREA

ADMEASURING 66.26 SQ. MTRS 1ST FLOOR O WING EKTA
GREEN VILLEY SURVEY NO. 231, CTS NO. 5668 SITUATED
PATHARDI, TALUKA & DISTRICT NASHIK MAHARASHTRA-

422010 BUTTED & BOUNDED ON EAST :0-102

102 NORTH : GARDEN SOUTH : 0-104

WEST : P-

Reserve Price: Rs.
20,60,000/- (Rupees
Twenty Lakhs Sixty
Thousand Only)

EMD: Rs. 2,06,000/-
(Rupees Two Lakhs Six
Thousand Only), Only)
10% of Reserve Price.
BID INCREMENT —
RS. 25,000/- (RUPEES
TWENTY FIVE
THOUSAND ONLY) & IN

SUCH MULTIPLES.

Terms and Conditions of the Public Auction are as under:

1.Public Auction is being held on “AS IS WHERE IS, AS IS WHAT IS AND WITHOUT RECOURSE BASIS” and is being
sold with all the existing and future encumbrances whether known or unknown to Bajaj Housing Finance Limited. 2.The
Secured asset will not be sold below the Reserve price. 3.The Auction Sale will be online through e-auction portal. 4.The e-
Auction will take place through portal https://bankauctions.in, on 30™ August, 2024 from 11:00 AM to 12:00 PM to onwards
with unlimited auto extension of 5 minutes each. 5.For detailed terms and conditions please refer company website URL
https://www.bajajhousingfinance.in/auction-notices or for any clarification please connect with Authorized officer.

Date: 27/07/2024 Place:- Nashik (Maharashta)  Authorized Officer (Sandesh Amin) Bajaj Housing Finance Limited

GREEN SOUL ERGONOMICS PRIVATE LIMITED

(UNDER CORPORATE INSOLVENCY RESOLUTION PROCESS)
EXTENSION OF TIMELINE FOR SUBMISSION OF EXPRESSION OF INTEREST

Sd/-
Vishal Ghisulal Jain
Resolution Professional

AFA Valid till 11.12.2024

Date : 27.07.2024

IBBI Registration No: IBBI/IPA-001/IPP00419/2017 2018/10742

Registered Address: D-1902, Palm Beach Residency, Amey CHS Ltd.,

Plot No. 24-29, Sector 4, Nerul West, Navi Mumbai, Maharashtra, 400706
Registered Email: vishal@resolvegroup.co.in
Process Specific Email ID: green.soul@resolvegroup.co.in

Notice for inviting Expression of Interest (Eol) from Prospective Resolution Applicants for submitting resolution plans
in the matter of Green Soul Ergonomics Private Limited was published in the Financial Express and Navakal on
09.06.2024 in terms of provision of Section 25(2)(h) of Insolvency and Bankruptcy Code, 2016. Last date of receipt
of EOls from the Prospective Resolution Applicants is further extended ill 6:00 P.M. IST of 27th of July 2024.

The updated Form G and Process Document have been uploaded on the Company website
[https:/www.greensoul.online/]. The updated Form G shall also be published on the IBBI website.

For any clarification or further information, kindly write to green.soul@resolvegroup.co.in

PUBLIC NOTICE

This Public Notice is issued on behalf of my clients Smt. T. Devajanki
and Mr. Vinod Raghavan Unni who are resident and owner of Flat No.
6, adm.960Sq.ft built-up area on second floor, Surya Prakash CHS,
Ltd., Plot No.RM-2, MIDC, Residential Area, Dombivli East, Dist.
Thane 421203 as per their instructions, information & documents produced
by them.

My clients state that Shri. E.M. Raghavan Unni was the founder
member of the said flat No. 6, which is referred in the Lease Deed dt.
16/06/2003 registered at the office of the Sub Registrar - Kalyan under Reg.
No.3818/2003. Dt. 08/10/2003 Said E.M. Raghavan Unni expired on
08/08/2012 leaving behind his wife T. Devajanki & son Vinod Raghavan
Unni as Legal heir.

My Clients state that they are the only legal heirs of Late E.M.
Raghavan Unni & there is no other legal heir except them.

Now my clients wish to sell the said flat to any prospective purchaser.

Therefore the present Notice is given that if any person is claiming any
claim, interest against or in respect of said Flat No. 6, Surya Prakash CHS.,
Ltd, by way of inheritance, gift, trust, family arrangement, charge etc. or
otherwise howsoever hereby requested to notify the same in writing to me
with supporting documentary evidence at the address mentioned herein
below within 7 (Seven) days from the date hereof; failing which the claim
of any such person will be considered to have been waived off and/or
abandoned in respect thereof.
Add : Flat No. 9, Shram Safalya, Opp.
Reti Bhavan, M. Phule Rd., Dombivli

(W) 421202. & C/69, Kasturi Plaza
Dombivli (E) Mob : 9820652593

Sd/-
Sheela Shingane-Kaprekar
Advocate & Notary (Govt. Of linda )

Public Notice in Form XIlII of MOFA (Rule 11(9) (e))
District Deputy Registrar, Co-operative Societies, Thane
& Office of the Competent Authority

Under Section 5A of the Maharashtra Ownership Flats Act, 1963.

First floor, Gavdevi Bhaji Mandai, Near Gavdevi maidan, Gokhale Road, Thane (W) 400 602.
E-mail :- ddr.tna@gmail.com Tel :- 022 2533 1486

No.DDR/TNA/ Deemed Conveyance/Notice/4364/2024 Date: - 18/07/2024
Application u/s 11 of Maharashtra Ownership Flats (Regulation of the
Promotion of construction, Sale, Management and Transfer) Act, 1963

Application No. 468 of 2024
Applicant :- New Arunodaya Co-operative Housing Society Ltd.,
Address : - Chandan Park, Opp. Rahul Park, Jesal Park Road,

Bhayander (East), Tal. & Dist. Thane - 401105.
Versus
Opponents : - 1. M/s. Arunoday Builder & Developer 2. Bhavani Dham Co-
op. Hsg. Soc. Ltd. 3. The Estate Investment Co. Pvt. Ltd. 4. Nishant CHS
Ltd. 5. Manu CHS Ltd. 6. Shiv Shakti Darshan CHS Ltd. Take the notice that
as per below details those, whose interests have been vested in the said property
may submit their say at the time of hearing at the venue mentioned above. Failure
to submit any say shall be presumed that nobody has any objection in this regard
and further action will be taken accordingly. The hearing in the above case has
been fixed on 30/07/2024 at 01:00 p.m.
Description of the Property :-
Mouje Khari, Tal. Thane, Dist-Thane

Survey No./CTS No. Hissa No. Total Area
27 1 594 sq.mtrs. out of 3030
sg.mtrs.

Sd/-
(Dr. Kishor Mande)
District Deputy Registrar,

H Co-operative Societies,Thane.

& Competent Authority, U/s 5A of the MOFA, 1963.

PUBLIC NOTICE
Written offers are invited by the trustee of Dawat E Hadiyah bearing
PTR NO. B-729(MUM), in sealed envelope for outright sale of the following
residential flats, owned by the Dawat-E- Hadiyah, on ownership basis,
in building called as “Ahmed Tower” situated at 16E Agripada Chawl Street
C.S. No. 6/1865, Plot No. 145, Agripada Mumbai - 400011.

Center, Naraina Vihar, New Delhi - 110028 (hereinafter called "'SHDFCL) and you are liable to pay total outstanding against
your loan to SHDFCL. You are also liable to pay future interest at the contractual rate on the aforesaid amount together with
incidental expenses, cost, charges etc. Therefore, we hereby call upon you to discharge in full your liabilities to SHDFCL within
60 days from the date of this notice failing which SHDFCL will be empowered to exercise the power under Section 13(4) of the
ACT. The details of borrowers and secured assets are as under: -

Place: Navi Mumbai Sr No. Flat No. Built Up Area Floor
1 1203 720 12
2 1204 360 12
3 1205 420 12
4 1303 420 13
=2 SHUBHAM HOUSING DEVELOPMENT FINANCE CO. LTD 2 S 30 K
— L] . 6 1402 720 14
T Corporate Office : 425, Udyog Vihar Phase IV, Gurgaon-122015 (Haryana) 7 1403 790 12
Sh u bha (00l Ph.: 0124-4212530/31/32, E-Mail : customercare@shubham.co Website : www.shubham.co 8 1404 360 17
DEMAND NOTICE % o 2 1
Notice U/S 13(2) of Securitisation & Reconstruction of Financial Assets and 1 603 720 16
Enforcement of Security Interest Act 2002 (hereinafter called 'ACT’) 2 604 360 16
Itis to bring to your notice that your loan account has been declared as NPA by secured creditor Shubham Housing Development 3 11%? ggg 1?
Finance Company Limited having its registered office at 608 - 609, 6th Floor, Block — C Ansal Imperial Tower, Community 5 1702 720 17

. Loan No./
No. Borrower(s) Name

Applicant Address

Demand Notice
Date & Amount

Secured Asset

Loan
No.0VAS1809000005015122,
Yunus Alim Gazi,

Shannaz Yunus Gazi

Thane Maharashtra -421

House No. 2288 Nr Vangani
Bazarpeth Vangani West Ward No &
5 Near Ambarnath Jaihind Bank

20-07-2024

503 31,55,887/-

Shop No.002, Ground Floor Ashat Vinayak
Darshan Apartment, Savare Road, Near
Vidhya Vikas College,
Thane Maharashtra-421503

Vangani West,

Loan
No.0KAL2305000005063613,
Sunil Shantaram Sawant,
Rohit Sunil Sawant

Galli No 1 Ramabai Ambedkar
Nagar, Ghatkopar East Malvani
Chawl Namrata Chawl Jal Prabhat
Rahiwashi Sangh, Pant Nagar,
Shravasti Buddha Vihar Mumbai
Maharashtra -400075

20-07-2024

% 20,44,799/-

Flat No. 201, 2nd Floor , Dreamland
P Apartment S.No. 353/5, Plot No. 5,
Village - Neral , Karjat Raigarh Thane
Maharashtra-410101

Place : Gurgaon
Date : 26-07-2024

Shubham Housing Development Finance Company Limited

Authorised Officer

Intending purchaser/s may make an offer for any one single flat or more flats.
No offer for part sale of flat shall be entertained by the trust.
The said flats are being sold by the trust on “as-is-where-is basis.”
Intending purchaser/s shall deliver their offers at Dawat-E-Hadiyah, Estate
Department, 2nd Floor, Badri Mahal, Dr. D.N. Road, Fort, Mumbai 400 001,
along with an earnest money of Rs.10,00,000/- (Rupees Ten Lacs Only) for
each flat by a Cheque/ Demand Draft/ Pay order. Offer without earnest money
shall be out-right rejected.

The sale of the above property shall be subject to prior approval u/s 36(1) of
the Maharashtra Public Trust Act, 1950, of the Charity Commissioner,
Maharashtra State, Mumbai.

Conditional offers shall not be accepted and the trust reserves the right to
accept any offer with or without modification or reject the offer without
assigning any reason whatsoever.

For Dawat E Hadiyah
(Authorised Signatory)

Dated : 27th July, 2024 Place : Mumbai

FORM A
PUBLIC ANNOUNCEMENT
(Under Regulation 6 of the Insolvency and Bankruptcy Board of India (Insolvency Resolution
Process for Corporate Persons) Regulations, 2016)

FOR THE ATTENTION OF THE CREDITORS OF
PREMIER LIGHTING INDUSTRIES PRIVATE LIMITED.

RELEVANT PARTICULARS

1. | Name of corporate debtor Premier Lighting Industries Private Limited

2. | Date of incorporation of corporate debtor |20/12/1961

3. | Authority under which corporate debtor is
incorporated / registered

Registrar of Companies- Mumbai

4. | Corporate Identity No. of corporate debtor [U52100MH1961PTC012221

16 CAMA INDUSTRIAL ESTATEWALBHAT ROAD
GOREGAON EAST, MUMBAI, Maharashtra, India,
400063.

5. | Address of the registered office and
principal office (if any) of corporate debtor

16 CAMA INDUSTRIAL ESTATEWALBHAT ROAD
GOREGAON EAST, MUMBAI, Maharashtra, India,
400063.

6. | Address other than Rfo where all or any
books of account and papers are
maintained

7. | Insolvency commencement date in respect
of corporate debtor

Date of Order: 15" May, 2024
Date of Receipt of Order: 26" July, 2024

8. | Estimated date of closure of insolvency
resolution process

22 January, 2025

VISHNU KANT KABRA
IP No: IBBI/IPA-001/IP-P-02178/2021-2022/13747

9. | Name and registration number of the
insolvency professional acting as interim
resolution professional

o

.| Address and e-mail of the interim resolution|903, MAYFAIR GREENS, S.V. ROAD,
professional, as registered with the Board |KANDIVALI WEST, MUMBAI-400067
Emailld:ipvishnukabra@gmail.com

11.| Last date for submission of claims 12 August, 2024

Notice is hereby given that the National Company Law Tribunal has ordered the commencement of a
corporate insolvency resolution process of the Premier Lighting Industries Private Limited on
15" May, 2024 order no. C.P. (IB) 384/MB/2023 and the same was received on dated 26" July, 2024.
The creditors of Premier Lighting Industries Private Limited are hereby called upon to submit their
claims with proof on or before 12th August, 2024 to the Interim Resolution Professional at the address
mentioned against entry No.10.
The Claims may be submitted in their specific Forms B, C, D, E and F in terms of Regulations 7,8,9 and
9A of The Insolvency and Bankruptcy Board of India (Insolvency Resolution Process for Corporate
Persons) Regulations,2016 by the Operational Creditors (except Workmen and Employees). Financial
Creditors, Workmen and Employees and Authorized Representatives of Workmen and Employees and
other creditors respectively, as the case may be.
The financial creditors shall submit their claims with proof by electronic means only. All other creditors
may submit the claims with proof in person, by post or by electronic means.

of false or proofs of claim shall attract penalties.
Name and Signature of Interim Resolution Professional : Vishnu Kant Kabra

Date and Place : 26.07.2024, Mumbai.

47 |Chandrabhan Veniprasad Gupta | 4786839 | 1 74929.89 19.8
(Sl oY:] -7, ! /¢ PUBLIC NOTICE ON AUCTION OF 48 |Nagma Yunus Khan arreo73| 1 | s1317.26] 16
Nl PLEDGED GOLD ORNAMENTS 49 [Naresh Ramprakash Aadiwal | 4331414| 2 | 18243546 542
The borrower/s in specific and interested bidders,in general, are hereby informed 50 |Paritosh Vinod Saha 4269765| 1 63130.5 20.8
that on account of non-repayment of the Banks due by the borrowers as under |51 |Rabiya Sayyedhussain Shaikh | 4295774| 2 88805.98 2715
despite the payment notice and recallfauction notice issued by the Bank, the gold {52 |Ranjan Girish Nag 7384269 1 352578 .44 90.9
ornaments pledged with the bank security by the respective borrowers for the |53 |Shreesh S N Bhat 7859331 12 | 2253485.18| 464.7
loan avalled by them will be sold in public auction on "as is where is" and 54 |Vicky Vinu Patel 4526871| 1 41190.77 1.6
“non-recourse" basis through e-auction portal http://csbgold.auctiontiger.net on 55 |Vidya Gajanan Ghadse 3659929 1 93316.25 38.4
05" August 2024 at 10.30 AM. The auction may be adjourned to any other later 56 |Vishal Omprakash Dube 4503343 1 412155 1.3
date at the discreation of the bank upon publication of the same in the Bank's P Y . -
notice board. The borrowers are hereby furtherinform that the gold ornaments will BRANCH NAME : BANDRA WEST
be disposed of by private sale if the public auctionis not successfulandifthereisa |57 | Salvador Rocky Rodrigues 11 260925 I_ 1 | e4774,75| 18
further balance to be recovered thereafter, legal action will be initiated against the BRANCH NAME : ANDHERI EAST
borrower/s for recovery of the balance amounts due to the bank. - = :
- Bal. Outstan- K 58 |Aditya Hanumanta Naikudi 4429547 1 210766.5 67.5
S. Account Nam Client |No.of ding as on Weight 59 |Ananda Kumar P 4746168 1 86958.93| 215
No. ceount Name ID | Acc.| 52675004 | (@rams)| |60 |Bharti Suresh Valmiki 4746218| 2 69436 21
BRANCH NAME : CHEMBUR 61 |Deepak Balkrushna Gaikwad | 4397419| 1 180721.08 59
- = 62 |Kalpana Tanaji Dhonukshe 4461199| 1 382278.92 99
1_[Alaka Sunil 3895915] 1 23874.5] 81 163 |Krishna Kumar Shrikant Tiwari | 4160230 | 2 1143435 345
BRANCH NAME : MULUND 64 (Mahesh Anand Uchil 3671445| 1 125138.2 39
2 |Arputharaj Susamarian 3892352 1 | 65379.5| 16.1 65 |Mukim Makbul Khan 4221347 2 116171.68 43
’ 66 |Nita Laxman Melkundi 4768537 1 26781.28 8
3 [Ad - .BRANCH NAME : VASHI 67 |Rajendra Shantaram Sawant | 3186542| 1 27809.72 8.5
il Abdul Aziz Shaikh 7675904 | 2 176191.53 51
4 |Akshata Pramod Waghmare | 4624270 1 118369.5| 305 NERUL - NAVI MUMBAI
5 | Ashwini Avinash Shirke 7349107 1 173994.66 47 68 |Amit Kumar Pathak 4559521 2 50823.11 14.6
6 | Dhanaji Sarjerao Jadhav 4709159 2 306050 77.9 69 |Dipak Pandurang Rane 721712 1 46412.22 12
7 |Mahadev Sadashiv Jadhav 7324803 1 140186.55 37.6 70 |Geeta Bhagwandin Bhola 4294383 1 53655 134
8 [Mozam Abbasali Sayyed 4769860 1 328879| 104.7 71 |Girish Krishna Phatkure 4440021 1 103886.47 26
9 |Nifaaz Munir Patel 3802293 1 142216.04| 334 72 |Hrishikesh Pradeep Dhaske | 7581163| 1 17333.95 43
10 |Pralhad Karamsingh Damale | 7641150 2 921406.96 251 73 |Premi 7778619| 6 236436.12 66.1
11 |Sushama Sasidharan Nair 3128753 1 263386.13|  66.7 74 |Rambhawan Patel 4432387 1 | 1706267.89| 382.1
12 {Umesh Kumar Rambali Tiwari | 4435165 1 24264047 61.8 75 |Ramesh Chandra Bhoi 4215145| 22 | 1298131.03| 349.6
13 |Yogesh Ramdas Panmand 4308002 1 63148.61 15.2 76 |Rohit Bhanvarlal Lohar 7581495| 1 158498.11 40
BRANCH NAME : KALYAN 77 |S P Chandanshive 4171156 1 66755.5 16.1
14 |Dinesh Ramchandra Gupta | 4568846 1 114516]  29.8 DOMBIVLI - WEST
15 |Jagnnath Shridhar Nagavekar | 4233093 | 1 182566.5| 44.01 78 | Akbari 4786015 2 356970.45 86.7
16 |Jitendra Kailashchandra Gupta| 4565056 | 1 115284 30 79 |Akshay Madhukar Sodaye 4420728 3 207976.92 53.6
17 |Mayuresh Eknath Shinde 7721957| 1 | 1025367.14| 207.01 ULHAS NAGAR
BRANCH NAWE : VASAI - EAST 80 |Avinash Devidas Jagtap 4762358| 1 | 161195.36| 42.35
18 |Joseph Sylvester Tuscano 4160699 | 1 639438.98| 167.6 81 |Jwala Rajendra Prasad
19 [Kalloor Sabari Babu Babu 4272128 1 32686.04 10.4 Vishwakarma 4791816 1 86505.55 25
20 [Nilu Balakrishna Mishra 4471946| 1 1989925 575 gg garpatsirkgh Assalsingh Rajput ‘3‘4318; %i g ggggggé g ?ggg?
BRANCH NAME : THANE anjeet Kumar ' p
21 [Kalpana Ulhas Savdekar 7578565] 1 22173.29 543 84 |Sachin Balkrishna Bhalerao | 4776934| 3 134462.07 33.2
22 |Meghna Abhishek Naiknaware | 4648674 1 2771069  6.61 IRAR
23 | Sapana Anil Dubey 7682080 1 27816.1 6.65 85 [Amit Singh 4637930 1 71962.04| 24.15
BRANCH NAME : VILE PARLE 3675 Slhawerlal Omkar Devda 4572620 1 125302.24 34.1
- ahesh Bhagwan Devrao 4606409 2 270757 75.7
24 | Charles Simon Gonsalves 1165603| 3 382597.52 105 88 |Nitin Dattaram Pawar 7274619| 1 58194.6 16.9
25 |Divya Saravanakumar Devendfa7269437| 1 18749414 51.3 89 |#n/a 7979172| 2 1212690 254.6
26 |G Dhanalakshmi . 1166703 | 1 38248.73 141 BHAYANDER -
27 |Kishita Nikhil Mashruwala 4768538 1 2014822 54 ——
28 |Mohan Ganesh Devendra [ 3817867| 1 | 29478536 86| (90 |Ani Kunjumon 3229588| 1 | 474054.65| 117.95
29 |Murugan Mariappan Devendra| 7020724| 3 | 465875.05| 121.3| |91 [Dablu Rampyare Nayak 73185111 1| 20483536 6286
30 [Rahul Manjrekar 4153784 | 1 42500.28 125 92 | Deepak Barnwal 3979747 2 395606.95| 111.53
31 |Saravanan Ganesh Devendra [ 3189000 4 | 64763106 196.9| (93 |Rajkumar Basudeo Das 45231241 1 81017|  22.28
- 94 |Sharwan Kumar Pandey 4498035| 1 30457.09|  8.06
BRANCH NAME : NAHUR 95 | Sherali Kaisar Zaidi 4096123| 1 | 89376:85| 26.14
32 |Abhishek Ravindra Panchal | 4402552| 1 1382812.92 362.2 96 |Tarun Rajendra Sethiya 3972253| 3 3468621.6| 950.25
33 |Kishor Ravindra Varange 4537693 1 43124.04 10.8 97 |Vijayraj Joseph Dande 4735947 1 43180.38| 12.65
34 |Nilesh Shantaram Kulaye 4410384 1 59701.5 214 98 |Yash Dinanath Yadav 4665445| 1 61032.57| 14.44
35 [Reena Panchal 7736567 | 1 294028.31 74.5 BADLAPUR
T e el |doaiead| 1 | ooosasa| iva| |09 [DeepaBusnamAchiva  |4e43a2s] 1 | 113085 2743
il Bhosale 5241 1| 60023341 154\ 100! Dhalaram Pannaj Devasi | 3995955| 1 81505 22
38 |Sapana Chandrahas Pawar | 4776951| 1 83242 23 alaram Fannaji Devasi
39 |Vinod Choudhari . 2944204 1 56252.37 48 DHARAVI
40 |Yogita Rakesh Aangane 4657456) 1 73308.85) 19.6| |101|{Mohd Nayar Alam 4566863| 1 | 11221594| 32.54
BRANCH NAME : ANDHERI WEST 102|Shrawankumar Das 4317895| 1 64451.85| 18.57
41 [Sellammal 4028332] 5 | 2097324.5] 561.9 GHODBUNDER ROAD
BRANCH NAWE : MAHIM - WEST 103[Sapana Anil Dubey [7682080] 1 [ o2m43085] 7
42 |Dinesh Eknath Kerkar 4473527( 3 | 1004711.98| 271.1 GHATKOPAR
43 |llona Camillo Fernandes | 2756607 1 | 312456.01  232|  [104]Suresh Shamrao Ghare 4177726] 3 | 289542.38] 723
44 _|Nikita Nilesh Naik 3245927) 1 | 211576.64] 629| For more details/account wise information borrowers/interested bidders
BRANCH NAME : BORIVLI - WEST may contact respective branches and for participating in the auction, please
45 | Aman Jagnarayan Gupta 4622074] 2 325703.56] 87| Visitlogintothe e-auction ortal http://csbgold.auctiontiger.net.
46 |Ankita Ankush Khedekar 4766061| 1 44959.28| 10.95| Place : MUMBAI/ THANE / PALGHAR Sd/- Authorized Officer,
Date : 27.07.2024 CSB Bank

MORARJEE TEXTILES LIMITED
Regd. Office:242, Floor G-1, New Mahalaxmi Silk Mill,
Harishchandra L Nagoankar Marg, Mathuradas Mills Compound,
Delisle Road, Mumbai - 400013, Phone: +91 8657720751,
Email: secretarial@morarjee.com;Website: www.morarjee.com
CIN: L52322MH1995PLC090643

NOTICE
(For attention of the Equity Shareholders of the Company)

Mandatory transfer of Equity Shares to Investor
Education and Protection Fund (IEPF) Authority ("the Authority")

This notice is published pursuant to the provisions of Section 124(5) and 124(6) of the Companies
Act, 2013 read with the IEPF Authority (Accounting, Audit, Transfer and Refund) Rules, 2016
("lEPF Rules") notified by the Ministry of Corporate Affairs (MCA) with effect from September 7,
2016 as modified from time to time.

The Rules, inter-alia,contain the provisions for the transfer of shares of the Company, in
respect of which dividend has not been claimed by the shareholders for seven or more

tive years, to the IEPF Authority. Accordingly, the equity shares of the Company in
respect of which the final dividend declared by the Company for the financial year 2016-17
which remained unclaimed/uncashed for a period of seven years shall be credited to IEPF.
Further, all the shares in respect of which dividend declared has remained
unclaimed/uncashed for a period of seven consecutive years or more from the date of
transfer to unpaid dividend account would also be transferred by the Company in Demat
account of the [EPF Authority.

Inaccordance with the procedure prescribed under the Rules, the Company has sentan individual
communications, about such transfer, to each of the concerned shareholders, whose equity
shares are liable to be transferred to the IEPF Authority and has also uploaded the complete
details of such shareholders and their equity shares due for transfer, including their Folio No.s and
DematAccount details, on its website www.morarjee.com. The shareholders are requested to visit
the website in order to verify the details of unclaimed dividends and the equity shares liable to be
transferred to the IEPF Authority.

In case the Company does not receive any communication from the concerned shareholder by
24th October, 2024 the Company shall in order to comply with the requirements of the Rules,
transfer the said shares to the IEPF Authority by way of Corporate Action as per the timelines
defined under the Rules.

You may be pleased to note that the Rules allow the holders of the Equity shares transferred to
IEPF Authority, to claim such Equity Shares including the benefits accruing on such shares, if any,
from the IEPF Authority upon following the procedure as set out in the Rules. The Rules are
available on the website of the IEPF Authority at www.iepf.gov.in. Further, for the ease of the
shareholders of the Company, an access link to the refund web page of IEPF Authority is available
on the Website of the Company at www.morarjee.com.

The concerned shareholders, who are holding shares in physical form and whose shares are liable
to be transferred to the IEPF Authority, may note that the Company would be issuing fresh share
certificates in lieu of the share certificates held by them and convert them in DEMAT form for the
purpose of transfer to the IEPF Authority. Upon such issuance, the share certificates in possession
of the Shareholder will stand automatically cancelled and will be deemed non-negotiable
thereafter. In respect of the shares held in demat mode, the shares will be transferred to IEPF
Authority by way of Corporate Action. The shareholders may further note that this notice and the
details uploaded by the Company on its website should be considered as adequate notice in
respect of issue of the fresh share certificates by the Company for the purpose of transfer of shares
to the IEPF Authority, pursuant to the Rules.

In case the shareholders have any queries on the subject matter and the Rules, they may contact
the Company or the Company's Share Transfer Agents, Purva Sharegistry (India) Pvt. Ltd. as per
the contact details mentioned below:

Purva Sharegistry (India) Pvt. Ltd.

Unit No. 9, Ground Floor, Shiv Shakti Ind. Estate, J. R. Boricha Marg,
Lower Pare! (East),Mumbai, Maharashtra,400011

Telephone: +91 022-4961 4132/ 3522 0056/ 4970 0138

Email: support@purvashare.com

For Morarjee Textiles Limited

Sd/-
Place: Mumbai Kishor Dhage
Date: 25th July, 2024 CEO, Whole Time Director & Compliance Officer

Note: Morarjee Textiles Limited is under the Corporate Insolvency Resolution Process of the
Insolvency and Bankruptcy Code 2016. Its affairs, business and assets are being managed by Mr.
Ravi Sethia, appointed as the interim resolution professional by the National Company Law
Tribunal, Mumbai by order dated 09th February 2024 in CP(IB) No. 1318/MB-VI/2022 and
subsequently, confirmed as the Resolution Professional of Morarjee Textiles Limited by Committee
of Creditors on 22 May 2024, under the provisions of the Insolvency and Bankruptcy Code, 2016.
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Adv. Shital Kadam Chavan

Date:27/07/2024 (Advocate H| h court

B-101, Shri Sai Samarth

CHANGE OF NAME

I, hitherto known as
Samhitha Kain Wi/o
Vivekanand Kain R/O -
204, Tulip, Neelkant Gardens,
Opposite  Jain ~ Mandir,
Govandi East, Mumbai- 400
088, have changed my name

| Smt. Laxmi Pardesi widow of No
140435Y Rank LATE EX L/WTR Name
Pardeshi Prakash Presently resident at
House No 12, Pardesi Niwas, Madh
Marve Road, Near INS Hamla, Patel Wadi,
Malad West, PO Kharodi, Dist Mumbai
Upnagar PIN : 400095 have changed my
name from LAXMI PARDESI to LAXMI
PRAKASH PARDESI and date of birth

Office
Kharlgaon Azad Chawk Kalwa, Thane 400605
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from 25 Jun 1959 to 24 Jun 1958
Date : 27.07.2024

and shall hereafter be known
as Samhitha Sharma Kain.
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PUBLIC NOTICE

Notice is hereby given to the public at
large that my client,Dr. Sheela
Narayan Argekar is executing a
Release Deed for the transfer of all the
Ownership Rights, Title & Interest in
herfavor with respect to the property as
mentioned in the schedule mentioned
hereunder. The said property was
owned by Mr. Narayan Argekar who
expired on 03/08/2003. All the legal
heirs of the deceased, Mr. Narayan
Argekar have agreed to execute the
said Release Deed in favor of my client.
If anybody has any claim, right, title or
interest in the said property or if
anybody has any objections against
the execution of the said Released
Deed, should intimate the same to the
undersigned within Fifteen Days from
the date of the publication of this
Notice. If any objections or claims are
not received within aforesaid period,
then my clients shall presume that
there is no objection or claim for the
transfer of shares, interest & title with
respect to the said property and my
client shall proceed for the transfer of
shares, interest & title with respect to
the same. Any objection raised after
the given time shall not be considered.
Schedule of the Property:-
Flat No. A/104 of Om Sagar CHS Ltd.,
situated at Parshwa Nagar, Mira
Road (E), Dist: Thane -401107.
Sd/-
Dipak Trivedi (Advocate)

Flat No. 003, Nityanand Nagar C-1
C.H.S. Ltd., Opp. Gaurav Galaxy
Complex, Near St. Paul School,

Mira Road (E), Dist. Thane - 401107.
Place : MiraRoad. Date:27.07.2024

PUBLIC NOTICE

TAKE NOTICE THAT 1. Mr. Labhubhai Premjibhai Moradiya S/o.
Premjibhai Moradiya, 2.Mrs. Lilaben W/o. Labhubhai Moradiya and 3. Shri.
Premjibhai Kanjibhai Moradiya are jointly purchased owners in respect of Flat
No. 31-F from one Smt. Leelavati Harsora in respect of Flat No. 31 in “F” building
situated in M/s. New Gitanjali Co-op Soc Ltd., is a registered Society having its
Regd office at Plot No. 17, Raheja Township, Malad (East), Mumbai-400 097,
that share certificate was transferred in the name of purchasers in the year 1994
and are bonafide joint owners. That Shri. Premjibhai Kanjibhai Moradiya a joint
owner of Flat No. 31-F, in his living period, executed a consent affidavit like
document, in favour of his son (Mr.Labhubhai Kanjibhai Moradiya) or daughter
in law (Mrs. Leelaben Labhubhai Moradiya) that, my share, title, interest and
capital pertaining to my undivided share in respect Flat No.31-F can get transfer
in their single or joint name for which, I have no any objection forever. That
Shri. Premjibhai Kanjibhai Moradiya, expired testate on 31 Jan 2010. Now the
Joint owner is/are opting to file an application before Managing Committee of]
M/s. New Gitanjali Co-op Soc Ltd., for 33.33% share transfer into the name of]
Mr. Labhubhai S/o. Premjibhai Moradiya, who is having already existing his
33.34% share in Flat No. 31-F, by virtue of joint purchase of Flat No. 31-F at
New Gitanjali Co-op Soc Ltd. Now if anyone having any objection for transfer
of 33.33% share of deceased Shri. Premjibhai Kanjibhai Moradiya to into the
name of his son Mr. Labhubhai S/o. Premjibhai Moradiya, at then the same
person or persons has to submit their objection for transfer of share into the name
of applicant Mr. Labhubhai S/o. Premjibhai Moradiya at society office in office
timing or at under signed.

NOW CALL UPON PUBLIC AT LARGE in lieu of transfer 33.33% share,
that if anyone having any objections, claims & shares for transfer of 33.33%
share in respect of Flat No. 31-F, at M/s. New Gitanjali Co-op Soc Ltd., in the
name of applicant, may give his/her/their objection, Claim, right if any with
evidence/documents or statutory directive orders pertaining to same, shall
submit to Society office time from 11 am to 5 pm in week days at said address
OR to undersigned Advocate within 14 (fourteen) clear days on publication to
this Public-Notice, thereafter received any objection, claims are waived off and
transfer under procedure of M.C.S. 1960 and its M.B.L. 2014, which please
note.

Place Malad-Mumbai Sd/
Date: 27 July 2024 T. M. Satagouda.
Advocate High Court

7/326, Rat-Rani C.H.S.L. Sector-3,

Charkop, Kandivali-(W), Mumbai- 400 067.
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apcotex

Bonds Beyond Chemistry

apcotex industries limited

49-53 Mahavir Centre, Sector 17, Vashi, Navi Mumbai

Registered Office:
-400703

Tel.: 022- 2777 0800 e www.apcotex.com e Email: redressal@apcotex.com
CIN: L99999MH1986PLC039199

EXTRACT OF STATEMENT OF AUDITED FINANCIAL RESULTS
FOR THE QUARTER ENDED 30TH JUNE 2024

(Rs. in Lakhs)

QUARTER ENDED YEAR ENDED
SR.
NO. PARTICULARS 30th June 2024 | 31st March 2024 | 30th June 2023 | 31st March 2024
Audited Audited Audited Audited
1 | Total Income from Operations 33,867.92 31,266.05 27,971.67 1,13,227.05
2 | Net Profit for the period (before tax,
exceptional and / or extraordinary items) 2,008.56 2,141.39 1,646.04 7,451.79
3 | Net Profit for the period before tax (after
exceptional and / or extraordinary items) 2,008.56 2,141.39 1,646.04 7,451.79
4 | Net Profit for the period after tax (after
exceptional and / or extraordinary items) 1,480.10 1,531.37 1,211.99 5,387.87
5 | Total Comprehensive Income for the period
[Comprising profit for the period (after tax)
and other comprehensive income (after tax)] 2,311.28 1,854.83 2,136.27 7,424.46
6 | Paid up Equity Share Capital
(Face value of Rs.2/- each) 1,036.90 1,036.90 1,036.90 1,036.90
7 | Earning per Share
Basic & Diluted (*Not annualised) 2.85* 2.95* 2.34* 10.39

Notes:

a) The above is an extract of the detailed format of the results for Quarter ended June 30, 2024 filed with the
stock exchanges under regulation 33 of the SEBI (Listing Obligations and Disclosure Requirements) Regulations, 2015.
The full format of the quarterly financial results are available on Company's Website www.apcotex.com and on the
website of the Stock Exchanges www.nseindia.com and www.bseindia.com.

b) The above financial results have been reviewed by the Audit Committee and approved by the Board of Directors at their
meeting held on July 26,2024.

Place: Mumbai
Date: 26th July 2024

For and on behalf of the Board
Sd/-

Atul C. Choksey

Chairman

DIN: 00002102

Piramal

Pharma Limited
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